ifs

IN THE INCOME TAX APPELLATE TRIBUNAL
PUNE BENCH “B”, PUNE

BEFORE: SHRI G.S. PANNU, ACCOUNTANT MEMBER
AND
SHRI R.S. PADVEKAR, JUDICIAL MEMBER

ITA No. 644/PN/2013

Assessment Year :

Janaseva Utkarsha Commissioner of Income
Sawayamsahayata Bachat Gat Tax-I, Pune
Sangh, Vs
Uttamnagar, Tal.-Haveli, )
Pune
(Appellant) (Respondent)

PAN No. AABTJ3094J
Appellant By: Withdrawal Application
Respondent By: Shri A.K. Modi

Date of hearing : 23-06-2014
Date of pronouncement : 23-06-2014

ORDER

PER R.S. PADVEKAR, JM:-

This appeal is filed by the assessee challenging the impugned
order of the Ld. CIT-I, Pune dated 31-12-2012 passed u/s. 12AA(1)(b)(ii)
of the Income-tax Act, 1961 rejecting the application for grant of

registration.

2. The assessee has filed the application with prayer to allow to
withdraw the present appeal. The Ld. DR has no objection for allowing
the assessee to withdraw the present appeal. Accordingly, assessee’s

appeal is dismissed as withdrawn.

3. In the result, the assessee’s appeal is dismissed as withdrawn.

Pronounced in the open Court on 23-06-2014

Sd/- Sd/-
(G.S. PANNU) (R.S. PADVEKAR)
ACCOUNTANT MEMBER JUDICIAL MEMBER

RK/PS
Pune, Dated: 23rd June, 2014
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